
T H E  C E N T R A L  A D | V | I N I S T R A T I V E  T R I B U N A L  
L O C I C f ^ O W  B E M C H

■ Original Appiication IM o.234/2006  
This the  16th day of May 2006

HOI^^BLE JU S T IC E  KHEM K A R A N , V IC E -€ H A IR M A M .

Binod Kum ar Singh aged about 27 years S /o  Late Raja Singh R/o  

Badi GaibI, EB-84, Awas Vikas Colony, D istrict Varanasi.

...Applicant,

By Advocate: Shrl A.P. Singh.

Versus.

1. Union of Ind ia  through the  Secretary. M inistry of 

Connmunicatfon, D epartm ent.

2 . Senior Superin tendent of Post Offices, D istt Pratapgarh.

3. Sub Divisional Inspector, Post Office Centra! Division, 

Pratapgarh.

.... Respondents. 

By Advocate: Shrl Deepak Shukla for Shrl Prashant Kum ar.

O R D E R  f O r a O

BY H Q fl SLE M R . J U S T IC E  K H E M  ICARAN. V IC E -e H A IR M A IIi .

1. Heard Shri A.P. Singh, the  learned counsel fo r the applicant and 

Shri Deepak Shukla holding brie f for Shri Prashant Kum ar on this O.A. 

I t  transpires from  perusal of A nnexure-A -1 th a t the  applicant was 

asked to iook-after the  w ork of Mail Peon by w ay of stop-gap  

arrangem ent as a holder of th a t office nam ely Shri Brliesh Kum ar 

was asked to look-after the job  of E.D. Post M aster. Now the  authority



concerned appears to have provided by A nnexure-A -5  th a t both the

jobs nam ely V eon  and E.D, Post M aster shall be look-after by Shri
/\ ^

Brijesh Kum ar. The applicant has come to this Tribunal saying th a t  

the  respondents are going to appoint another person on the  post of 

Peon and they cannot do so. I t  has also been said th a t the  

representation given to th e  Senior Superin tendent of Post Offices, 

Pratapgarh for re-considering th e  appointm ent of th e  applicant is also 

lying undecided. Copy of this representation is A nnexure-A -6 .

2. W e are of the  v iew  th a t this O.A. can be finally  disposed of w ith  

suitable direction to the Respondent No.2 for considering th e  said 

representation of the applicant as per rules. So this O.A. Is finally  

disposed of w ith the  direction to Respondent Mo.2 to decide the  

representation dated 2 8 .0 2 .2 0 0 6 , copy of v^hlch Is A nnexure-A -6  In 

accordance w ith relevant rules and o rd erio n  the  subject, w ithin a 

period of 2 m onths from  the date t i ^  ceri:lfied copy of this order 

together w ith the  copy of the  representation is produced before him  

and till such representation is disposed of, no outsider shall be 

appointed to look a fter the  job  of Mall Peon. No order as to costs.

A k /.


